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• 	FORM NO. 4 

(See Rule 42) 

In The Central Ad ministrative Tribunal 
GUWAHATI BENCH : GUWAFIATI 

ORDER SHEET 
APPLICATION NO. 	RtA. gJgp 	OF 199 

0.A.106/95 

Applicant(s). Union of India & ore 

- vs -  

Respondent(s) Smtj Anita Baishya 40M. 

Advocate for Applicant(s) 	.K.Choüdhury,Addl.C.G.S .C. 

Advocate for Respondent(s) 

I ,  

I 

/ 

of the Registry —_Notes Date, 	 Order of the Tribuna' 

This review application 
19.5.98 On the prayer of Mr A.K.Choudhury, 

is filed by Pb?.A.K.houdhury, 

Addl.C.G.S.C., on behalf of the 
learned JIdl.c.G.S.c the case is 

adjourned till 4.6.98. 
PMet• respondents, against 

the judgment & order dated 
. Assistant Surveyor of 

17.9.7ssed in O.A. 106/95= 
works, office of the Chief General 

in the corum of the Hon' b le 
Manager, Telecom, ?s s am Cl rc le, Guw'ahatl 

Vice Chairmn and Hon'ble Membi r, 
is directed to appear before this 

Admn. 	
. Tribunal on that day. 

The final order was. communii ted 

on 8.10.97 vide daspatched No* 15 

date of received by the responi Lnt Meinbr 	 Vice-Ch Irman 
No. 3 in his officosame date. 

Hance this application is nal 
pg 

in time and in this regard an 
application for condonation of 
delay fl.P.No.101/98 has been 
filed. 

ijd for favour of kind 
 

orders. 

t 	-) , 	 • 	 • 
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LA. 9/98 tx 

Notes of the Registry 	Date 	 Order of the Trzbuna 
.------'-----. --- ------ 

i'etthis ,casëbe listed alongwith 

'"'.. 	'( 3) M P 11/98 on 137-984 I 	 . 

— 

e C t?A- I' 	 1ft*r 	 Vi 

ISfrj9___ 
14.7.98 	 Let this case be listed on 

28.7.98 al.onith M.P.No.l0 1 /9 8 . 

• 	 ••. 	•• 

Occ& 	 •: 

Member 	 Vice-Chairman 

. 	
Lt 	*CV 	

nkm 

jj8 c 	 S 	 . • 

8.7.98 	on the prayer of Mr N.Dut.earned 

7 

	

	counsel for the opposite party •. e case 

is adjourned to 6.8.98. Mr B.K.Sharma 

has no objection. 	
. 

Member 	 Vice- •. airman 

pg 	 . 

6.8.98 	There is no representation. However, 

for the ends of justice •the caè'is 

ddjourned to 13.8.98. 

Mhther 	 vice.Chairman 
S 	 S 	

pg  

138 98 	Mr A K Choudhury, learned Addl 

C.G.S.C., submits that he is not in the 

case. There is no representatibñ on 

/ 	 behalf of the reviw' applicant. The case 
/ 	

is dismised fOr default. Mr B.K. 
-• - 	

• r 	 0 	 Sharma, learnedcounsel for the opposite 

party is present. 	: 
____ 	/ 	5 , 	 • 	

0 

	

/ 	

0 	

•. 	

.: 	 .' 	

0 

'21 	
ViceC airman 

• 	 21'-1 	 . 
• 	 n km 

\(C - 	L-) 	 . 	• 	.. 	. . 

0 	 çSe5 	0 	
SO 



of the Registry 

11 

t3 R.A,9/98 

Order of.the Tribuna 

	

27-10-98 	In viewof the order passed in 
Misc.Petition No.223/98 this R.A. is 

restored to file. 

List on 17..11-.98 for orders. 

Memer. 	 Vice-Chairman 

	

17.11.98 	Cn the prayer of Mr D.K.a6,1earned 
counsel for the petitioner the'case. is 

adjourned.to 24.11.1998 for order. 

Vice-Chairman 

pg 

	

4.11.9E 	cn the prayer of the counsel for 

the parties li the case is adjourned to 
1.12.1998 for order. 

Meriber 	 Vice-Chairman 

pg 

.12.98 Present:- Hon 1 ble Justice Sri D.N.Baruah, 
Vice-Chairman and Hon'ble Sri 
G.L.Sanglyine, Administrative 
Member 

The case is otherwise ready 

for hearing. 
List on 27.1.99 for hearing. 

Vice-Chairman 

pg 

	

7 .1.99 	Cki the prayer of the counsel for 
the parties the case is adjourned to 

11.2.99 for hearing. 

pg 



-- 	Order of th  Tribunai 

3 r i4,, y 

Case is ready for hariflg' List 

for hearipg on 6-4-99 for hearing. 

Member 	 Vice-Chairman 

- 3*9 9. 

pg 

6.4.99 

nkm 

6.5.99 

On the prayer .  of Mr D.K. Das, 

learned 	counsel 	for 	the 	review 

applicant the case is adjourn 	till 

6.5.99. 

Mem er 	 Vice-Chairman 

On the prayer of Mr. D.K.Das, 

learned counsel for the review applicant 

the case is adjourned till 1.6.99. 

List it on 1.6.99 for hear 

Member 	V 	 Vice-Chairman 

- 
: 

trd 

1.6.99 	On the prayer of the learned 

counsel for the parties the case is 

adjourned till 8.7.99. 

Jtber 	 Vice-Chairman 
nkm 	H 

12 
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R.A. 9/98(0.A. 106/95) 

Note of• th. Reghtry 	.Date 	 1 Ordert the 

20.2.01 
List again on 23.2.2001 for 

hearing. 

Nember 	 Vice-Chairman 

List the case on 27.3i11 alongwith 

C.P.No.10/98. 

trd 

23.2.2001 

nkm 

I 
Member 	 Vice-Chairman 

S 

0 

/-* 

/L 

27.3.01 

.5 .01 

Mr D.K.Das,learned counsel for the 
applicant submitted that they have 
already written to the competent autho-
rity otth —rspn and ôwaiting 
the reply, and prays for adjournment. 

List on 15.5 .01 for order. 

I 
Member 	 ViceChairman 

Heard counsel for the parties. 
1oaring cOnc luded. Judgment delivered 

in open Court, kept in separate sheets. 

The application is dismis8ed in 

trms of the order • No order as to costs 

Member 	 Vice-chairman 
pg 
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CINTRL ADNINISTR]TIVE TRIBUNJL 

GU1AHATI BENCH.. 

Review Applications No. 9. 10 and 11 of 1998.X. No. 	 of 

DATE CE DECISION 
15-5-.2001. 

ion of India & Ors. 	
APPLICANT(S) 

Sri D.K. Das. 	
ADVDCATE FOP THE APPLICANT(S) 

VERSUS 

sh:r!L c 	 RESPOTDENT(S) 

]VAF OR THE 
RESPONDENTS - 

THE HDN'BLE MR JUSTICE D.N.Cj40Tj}jjy, VICE C}rjIRj• 

THE HON 'BL$ MR lC.X.SHRMA, ADMINISTRTy MEMBER. 

1. Whether Reporters of local papers may be allowed to see 
the judgnn et ? 

2 	To he referred tn the Rporter or not ? 

3. 	nstter their Lordships wish to sea the fair copy of the 
udgnent ? 

4 	1hether the judgment is to be circulated to the other 
Benches ? 

Judcwtent delivered by Hon'ble Vice-Chairman 

LV 



CENTRAL ADMINISTRATIVE TRIBUNAL ,GUWAHATI BENCH. 

Review ApplicationS No.9 1  10 and 11 of 1998, 

Date of Order : This the 15th Day of May, 2001. 

The Hon'ble Mr Justice D.N.ChoWdhiiry.Vice-Chairman. 

The Honble Mr g.K.Sharma.Administrative Member. 

Union of India & Ors. 

By Advocate S/Sri N4)Utta, D.K.DaS. 

- Versus 

Sat.-Anita Baishya (R.A.9/98) 

Md Pazar AU 	(R.A.10/98) 

SMt Namita Da8 	(R.A.11/98) 

By advocate S/Sri B.K.Sharma, S.Sarma. 

• Petitioners. 

• •Opposite party. 

CHOWDHURY J,(v.C) 

have 
By these 3 applications the pet.itionerssought for 

review of the order passed in O.A.106/95, 107 /95 and 115/95 

dated 17.9.97. By a common judgment and order the said 3 

applications were disposed of directing the respondents #  

more particularly respondent No.3, the Superintending 

Engineer, Telecom civil Circle to provide temporary status 

to the applicants/respondents in any group D post as 

agreed and thereafter regularised the posts as per the 

scheme. The said order was passd on 17.9.97 in presence 

of the parties with a direction to implement the order 

within the period specified. In all the three cases the 

applicants Union of India filed the Review Applications 

before the Tribunal on 30.4.98 admittedly after expiry 

of the period of limitation accompanied by application for 

contd. .2 



-2- 

condonation of delay. The applications for condonation of 

delay which were registered and numbered as M.P.101, 102 

and 103 of 1998 and notices were issued to the opposite 

parties and the opposite party submitted its objection in 

writing. The aforementioned 3 opposite parties in the mean- 

time filed Contempt Petition which was registered and numbered 

as C.p.10/98. 

2. 	We have heard the learned counsel for the parties 

at length. in the applications for condonation of delay 

the petitioner stated that the judgment of the Tribunal 

dated 17.9.97 was despatch by despatch No.3015 on 8.10.97 

and the same was received by respondents on 8.10.97 itself. 

It was asserted at paXa 6 of the application that the senior 

C.G.S.0 was requested to draft the review application. It 

was asserted that an unusual situation arose as the Senior 

c.o.s1c was not convinced and did not draft review appli-

cation on factual position which landed the respondents 

in a trouble spot. The matter was thereafter referred to 

the Telecom Head quarters at New Delhi and after a series 

of discussions at various levels, it was finally decided 

to file review application and accordingly review applica- 
indicating the 

tions were filed • No explanation whatsoever, & grounds 

not to speak good groundsave and except the' ssertion: 

that the enior C.G,S.0 was advised to file a review 
-coming. 

application was fortLNeither the name of the Senior C.G.S.0 

nor any date specified in the application as to when such 

move was taken and it was also did not indicate when the 

series of discussions at various levels concluded and why 

the application could not be presented earlier • In the 

review application the Union of India pleaded that the 

applicant did not make any prayer for grant of temporary 

status and regularisation against any Group D post because 

contd • .3 



-3- 

they knew that it could not be done under the scheme • The 

grant of temporary status and regularisation as Group D 

was not the material fact for consideration anywhere in 

the O.A.Similarly the petitioners/respondents in O.A. 

did not make any submission regarding grant of temporary 

status. The oral submissions and prayer was totally different 

and beyond the scope of O.A. The issues raised are basically 

the issues relating to merit of the application. The said 

issues are not the ground for reviewing of an order. At 

para 7 of the said application it was also asserted that 

the petitioner, LJjijon of India was surprised at the oral 

prayer of the applicants regarding absorption as Group D 

employees. They did not get any time to submit a proper 

reply. it was also asserted that the review applicants were 

not able to furnish the correct position to the Tribunal. 

All that the senior c.o.s.c was asserted was that there 
existed Group D posts in the department. There was nothing 

beyond that in the oral submission of the senior c.o.s.c. 
It was not the intention of the senior c.o.s.c to give 

consent on behalf of the opposite party. In the review 

application there was no mention to the fact that the said 

senior C.G.S.0 was asked to file review application and 

he was refused to file. At any rate if there was wrong 

recording by the Tribunal in the judgment for fitness of 

things the respondents were to bring those facts to the 

notice of the Tribunal instantly when matters were fresh 

before the Bench. The set of counsel engaged during the 

relevant time are now changed. The situation was different 

as on today. The grounds mentioned in the applications are 

U--V 

not ground for review. The members of the Bench are all - - 

retired. The review is not an appeal in disguise. The 

power to review of an order is provided by Section 22(f) 

contd • .4 



4- 

of the Apt for reviewing its decision. The power of review 

under Section 22(f) is to be confined within the parameter 

of Section 114 read with order 47 Rule 1 of the Cjjj 

procedure Code. An order can be reviewed on discovery of 

new and important matter or evidence which, after the 

exercise of due diligence, was not within his knowledge 

or could not be produced by him at the time when the decree 

was passed or order made, or on account of some mistake or 

error apparent on the fe of the record or for any other 

sufficient reasons. The sufficient reason is to be read 

ejusdem generis as analogous to those specified in Order 47 

Rule 1 of CPC clauses. No obvious error is pointed out. 

Considering all the aspects of the matter Including the 

merit referred to in the Review Applications we do not 

find any sufficient reason for condoning the delay. The 

application for condonation of delay is accordingly 

dismissed. 

The review applications stands dismissed. There 

shall, however, be no order as to costs. 

K.K.SHARMA 
	

D.N.CHOWDHtJRY 
ADMIN ISTRAT WE MEMBER 

	
VICE CHAIRMAN 

FO 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 
GUWHATI. 	/ 

REVIEW APPLICATION NO 	 OF 1998. 

INOA NO. 106/95 

IN THE MATTER O 	
0 

A review Application Under Section 22(F) of the Central Administrative 
Act, 1986. 

- AND- 

IN THE MATTER OF: 	- 

Judgement and order dated 17.9.97 passed by the Hon'ble Tribunal in 
O.A. No. 106/95. 

-AND- 

 

71 IN THE MATTEftQE: 

1.Union of India 
represented by DG Telecom., New Delhi. 

2. The Chief General Manager, 
Assam Telecom Circle, Guwahati. 

12 ri çiinprinthndina Enaineer, 

U 

 

I.?. luSt 

Telecom Civil Circle, Guwahati 
Respondents. 

- Versus - 

1. Smti Anita Baishya, 	................. pposite Party 

CIo Sri D.R. Baistiya, 	 Applicant. 

oio SDO Phones (East) 
Ambari, Guwahatkl. 

cóntd ....... 2 
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-:2:- 

The humble petition of the above named petitioners :-

MOST RESPECTFULLY SHE WETH :- 

That the opposite party as applicant filed the above O.A. No. 107/95 before the 

Hon'ble Tribunal praying for regularisation ofhis service as Draftsman from the date 

she was engaged on casual basis. 

The petitioners/respondents contested the case by submftting written statements. 

That the Draftsman is a Group 'C' post and recruitment to the post is regularised 

and and governed by the statutory Recruitment Rules. 

That from the written submission of the Opposite Party as applicant to the O.A., 

It is clear that she pressed a case for her regular appointment to the'Group 'C' post on 

the ground that she had been discharging the duties attached to the post. 

That the petitioners and respondents in their written statements elaborately 

explained as to why the Opposite Party can not be appointed to the post. 

That the opposite party as applicant did not make any prayer for grant of 

temporary status and/or regularisation against any Group "D' post because she knew that 

it can not be done under the scheme. The grant of Temporary status and regularisation 

as Group 'D' is not the material fact for consideration in the O.A. Similarly, the petitioner 

as respondents to the O.A. did not make any submission regarding grant of Temporary 

Status as Group 'D'. . 

That on the day of hearing on 17.9.97, the opposite party sensing the. dismissal 

of the O.A. made an oral submission that if the applicant was regularised in Group 'D' 

post she had no objection. The oral submission and prayer was totally different and 

beyond the scope of O.A. In all practical purpose, it was a fresh application made 

orally. 
contd ...... 3.......... 
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-:3:- 

The Hon'ble Tribunal was pleased toaccept the oral prayer of the applicant and 

directed the Department to appoint her in Group 'D' post. The petitioners submit that it 

was not in the pleadings of the case and the petitioners was not prepared for the new-

turn of the case. 

That the petitioners was taken by surprise at oral prayer of the opposite party 

regarding her absorption as Group tD' employee. The petitioners did not get any time to 1 

examine the case or to submit a proper reply. 

That for the above reasons, the petitioners were not able to instantly furnish the 

correct position when the Hon'ble Tribunal orally desired to know about the position of 

Group'D' post in the department of Telecom. All that the Sr. CGSC asserted was that 

there exists Group 'D' posts in the Department. There was nothing beyond that in the 

oral submission of the Sr. CGSC. It had never been the intention of the Sr. 

CGSC to give consent on behalf of the respondents to absorb the opposite party 

against Group '0' post. The petitioners further submits that there was misunderstanding 

between the Sr. CGSC and the official present which resulted in the Sr. CGSC agreeing 

to absorb the applicant in the Department. 

That the opposite party has given separate notice dated 15.3.98 through her 

pleader making a demand for regularisation in the Group 'C' post of Dfraftsman in 

pursuance of the Hon'ble Tribunal order dated 17.9.97. It becomes clear that the 

opposite party is also not agreed to regulanse in Group 'D' post and is still insisting on 

regularisation in Group 'C' post from the date of her initial engagement. 

The notice dated 15.3.98 is enclosed herewith and marked as Annexure- A. 

contd.....4. 
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-:4:- 

10. 	That the Casual Labourer (Grant of Temporary Status and Regularisation) 1989 

Scheme was formulated by the Department of Telecom as a measure to provide security 

of the tenure of service to the Casual Labourer recruited upto 22.6.88. The term 'Casual 

Labourer is used to denote those workers who performed the nature of duty which is 

normally attended by Group 'D' cadre. The daily wage of the, Casual Labourer is 

determined on the basis of minimum pay of the lowest scale of Group '0'. The provision 

of the scheme applied to those Casual Labourers who had rendered at least I year 

service on the date of introduction of the scheme i.e. 1.10.1989.' 

That the opposite party was engaged in the year 1992 on casual basis for 

performance of duty which required specialised knowledge and expertise of Draftsman 

which is a job of Group 'C' post. She was in receipt of daily wages on the basis of 

minimum of the respective post in Group 'C'. 

Clearly the opposite party (applicant in the O.A.) do not fit in the scheme and he 

is not entitled for the benefit of the scheme. 

V 	 Forthat, the impugned judgement and orderdated 17.9.1997 is liable to be 

reviewed. 

It is, therefore, respectfully prayed that the Hon'ble 

Tribunal may be pleased to admit the Review Petition, call 

for records and after hearing the parties, review the 

judgement and order dated 17.9.97 passed in the O.A. No. 

106/95. 

And for this act of kindness, your petitioners as in duty bound shall ever pray. 

contd ...... 5......... 
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-:5:- 

• BEFORE THE ADVOCATE OF THE l-ION'BLE TRIBUNAL, 
GUWAHATI BENCH:: GUWAHATI. 

-AFFIDAVIT- 

I, Sri Bimal Chandra Pal, son of Late B. K. Pal, serving in the Office of 

the Chief General Manager, Telecommunications Department as Assistant 

Director, by religion Hinduism do hereby solemnly state and affirm as follows:- 

That I amihe Asstt. Director (Legal) of Legal Section in the Office of the 

Chief General Manager, Telecommunications Department and as such, I am / 

fully conversant with the facts and circumstances of the case. 

That the statements made in parasAare true to my knowledge, those 

made in paras , 
., ' 2- I 	are true to my information and those 

made in the rest in the instant petition are my humble submissions before this 

Hon'ble Tribunal. 

And 1 put my hand here unto this Affidavit today on this 	 of 

Apr11, 1998 at Guwahati. 

/ 

Identified by 	 Deponent. 

1 • • wrector ToIocom (L,ogCU 

Circle 

Advocate. 

Solemnly affirmed before me by the declarent Mr Bimal Chandra Pal 

who is identified by 	 Advocate on this 

- 	
day of April, 1998 at Guwahati. 

/ 

/ 



CETRAJJ ADMINISTRkFjVE TRIBUNAL,k GUWABATI 

Date of OEdet.1.Thi the 17th Day of &epLemjer,3.997 
,. 	 - 	 1SL 	 I 	J I II I  

Tu8tiCeShri D.N.BE&tahV1ce-Chairflan. 	 t'l i)ti4i 

	

iri G.L.Sanglyifle, Administrative Member. 	
:1 

Original Application NO.106 of 1995. 

	

• 	 S 	
4 	 t 

Snt. Anita Baishya: 	 . 	 . . 

•.. Aplican :, •. 

- 	 rsu  - 	 Y 	 ••. 

Union of India & Ors. 	 5 	 . . . RespondentS.. 
.'l • 

• 	fr 	:j.'j 

	

original application No.107 of 1995. 	 ' 	
S 

	

S 	 S 	 4• 

Md. Fazar Mi 	 . . . 

Applican. 

- Versus - 	 S 

: 

Union of India & Ors. 	 . . 
. RespondefltS • 

Original Application No.115 of 1995. 

1i 

Smt. Namita Das 
	 • Applicant 

- Versus - 

. 1. Union of India 
represented by the Director General 	 • 

5. (Telecom.) 
55 .• 	

• 	 : 	

S 

New Delhi. 	 . 	
S 

The Chief General Manager. 	 . 

Assam Telecom Circle, 	. 	 .. 	

. 	 . S 

Ulubari,Gtlwahati7. 	
S 

The Superintending Engineer. 
Telecom Civil Circle, 
ouwahati-7. 	 . •. 

. Respondents. 

Advocate for all the applicants :liri S.Sarma. 	
: 

Advocate for all the respondents : Sh ri S.A1i,Sr.C.G.S.C. 

ORDER 

UAH j(v.C) 

All the 3 applicatiOns involve common questions 

of law and similar facts. We, therefore, dispose of all 

the 3 apoliCatiOflS by this common order. The facts are : 

The appiicanl..3 'iere 	ppo1nted Casual 	torkerS on 

\ 	various 	ites in the years 1992 	nd 1993 .   
liey are 	1 aiming 

:• t 	IpOraiy statuS and also subsequeitt latsaicn. 1\S 

per sLatemflt made In Annexuro-4 in o.A.140.105/95 and O.A. 

115/95 •1 	tho 	;1iicnt:S 

~ ~, I 
	

• . .2 

t. DIr.ct.r ?•Iecom (L.gau 
010 the C. 0. Jf. Telecom 

Aum Circle, Guwabad.781007 



KAN - I •, 	' 	

2 

• 7'' 	' 
worked for more than 206 days inthe year, I99 ,3. The appli-' 

in 5 dais week and 
cants claimed that they, are working 

. 	.-.. . 	 . 

therefore, as per the' scheme prepared by 1te depa 	'ent of,  

I 	 ).. 	 '. 
TelecotTuitUniCatiOnS 

. 	 I 	•:'•. 

	

Jie person working mor 	than 206 days ,, 
1 

in a 5 days week where the offices observed 5 days a week, 

they are entitled to get temporary statusrand subsequent 

regularisation. This aspect of the matter 1 has not been 

disputed in spite of that their engagement had been termi- 

nated verbally. 

2. 	Heard Mr S.'Sarma, learned counsel appearing on 

behalf of the applicants and Mr s.AU. learned Sr.( .G.S.0 

for the respondents. Mr Sarma submits that as per the 

scheme the present applicants are entitled to be given 

temporary status and subsequent regularisation. Mr i1i 

however, disputed the same, in view of the' fact tha4 	ey 

were working as Draftsman and Typist and.therefore* 	y 

are not entitled to claim the benefit of the scheme. 

Saruia on the other hand submits that even if applicants 

are regularised j.n a Group D posts they have no objection. 

Mr S.A11 also agrees to the same. He has stated the there 

will not be any difficulty in regularising them in ie 

Grcup Dposts. Considering the submissions of the h.arned 

counsel for the parties, we dispQse cf these applications 

	

with a direction to the responn'pa ficu'l'ar1y re 	ndent 

No.3 , thit is 	pi"in Lending Engineer, Telecom C1'i 	jrc1e, 

zahati to grant temporary status in any Group D post as 

reed by the lerii:i connscl for the parties arid thereafter 

re irie their po't:.53 as per th 	clicmc. This inst be 

one 	ee ly : p.tb).e ;.i ;t 	iy riO i*.1dn apI'Od 

of 1 (one) itititli fi'in the date of rcO....)t ccpy of this 
- 	 .. 	 -..---.---- 

ordi'r 
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Considering the entire facts and circumstances of  

the case we however 9  make no order as to costs. 
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' 	1DL)HAR'1'11A SARMA 
ADVOCATE 
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To 

M. A. Road. Rehabari 
/ 	Guwahatj.781 008 

Phone No. : 522995 

1. The Chief General Manager 

Assam Telecom Circle 

Ulubari, Guwalatj — 7. 

'2. The Superintending Engineer 

Telecom Civil Circle 

Guwahatj 7. 

Subjects lemin6er to my Jeca1 notice dated, l51.9p1 - 

• 	Sir. 

Upon authority and as per, instruction of 

my client: Smt.Anita Baisbya. W/o Sri P. Thakuria; I 

aive you this reminder as follows'... 

1. 	That being aggrieea by your action i_q not 

regularising the services of my client, she approached 

the Hon'b].e Tribunal byway of filing O.A. Nd.lng of 
1995 and the Honb1e Tribunal wsa pleased to dispose 

of the aforesaid O.A. with a direction to regularised 

the service of client. On 15.1.98 as stated above 

a legal notice was served upon you in'regard to you 

wjllfull and deljbarate violation.' of aforesaid order 

dated 17.9.97 but till date nothing has been done 

contd.... 2 0  
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.. •:•.• 	 . 	whichtefltarflouflts
; Cofltemt of court's proceedings. 

. 	 . 	
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. 	. 	,:, 	• 	. .. , 	:. •• ... 	 viewof the.aforesai4 facts. '::.,.1:i. : 
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and circumstances I give you this remirer makng a 	' I 

. 	: 	 : 	 • 	 • 	
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I • . 	 deman1 	 in 	 . 

- . .. post.of'DraftmanW.ef.1le dateofher initia1.pppint . 

I 	

I 	
ç 	ö 	
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. 	..: 	
• . rnet:as Drftman with.a11' consequenta1 seiceenefit . 
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inctdingarre.arSa18rYetC. witliinnOne monthfro! Y 
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• I 	 the dite of receipt' o1 this *ER reminder failing 
. 	 .•, 	•..:.J. • •. ' 	. 	•. 	 • 	I •.' :.; 	:;'•. 	•••'.: 
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I 	 ' 

I 	
,which , instructiOfl of my client is to take appropriate 

legal action 4 including contemt of Court's proceeding' 

I 	 I 	
for which you will be solely responsible,whiCh,maY 	' 	

I 

. 	 I 	 • 	
I 	 . 	 • 	 • 	 •• • • 	 I 	 .: 	 • 	 • • 

I 	
: 	 • r-• . 	• 	• • • 	' 	. 	. 	.. 	. 	 . 	 I' 	• 	•' 	

, •' "'"'• • 1 	• • 	• •• 	• 

include your personalappeareflCe before the Hon'ble 

t c 	\ •, 	
I 	r 	\. Tribunal. 	
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I 	 r 	:i: hope and trust that there would be 
tI 	I 

- I such occa3ion for such litLgation. 	
I 	 1 

C 	 ?l 	
I 	 Thanking you. 	
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I 	 I 	 (S. Saria, Advocate) 
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